1. The Chairmen and Memberg of
the AdVisq:y Committee,

2, All Ministries/Departments of
Government of India.

3. All Media Units/Sections of the
main Secretariat of the Ministry of
Information and Broadcasting

4. Information Officer, Ministry of
1&B.

(AJAY PRASAD)

DEPUTY SECRETARY TO THE
GOVERNMENT OF INDIA

SHRI JYOTIRMOY BOSU: Sir,
1 want to seek a clarification.**

MR. DEPUTY SPEAKER: No, no;
it wil] not go on record because Rule

372 is very clear:

“A statement may be made by a
Minister on a matter of public im-
portance with the consent of the
Speaker, but no question shall be
asked at the time the statement is
made.”

SHRI JYOTIRMOY BOSU: I have
not asked a question: I am seeking a
clarification.

MR. DEPUTY SPEAKER: No, I
am not allowing you.

Shri Bhishma Narain Singh. (In-
terruptions).

I am not allowing. You and I have
got to respect the rules: both of us.
(Interruption) **. No. no clarification.
Please!

Shrj Bhishma Narain Singh,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUS'NG (SHRI BHISHMA
NARAIN SINGH): With your per-
mission, Sir, I rise to announce that
Government Businesg in this House...
(Interruptions) **.
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MR.  DEPUTY-SPEAKER: You
cannot ask fer a clarification accord-
ing to Rule 372, (Interruptions)**
Why cannot you also take it out and
read it? I have already read -Rule
372. What is this, Mr. Jyotirmoy
I have

Tead it:

“A statement may be made by a
Minister on a matter of public im-
portance with the consent of the
Speaker but no question shall be
asked at the time the statement is
made.”

Whether a question or a clarification
there will be no discussion on the
statement. (Iaterruptions). Who is
obstructive has got to be known to
the House. Now please, (Interrup-
tions). I cannot allow, against the
rules. I am the custodian and the
House is the defender of the rules.
(Interruptions). No. What jis this?
You are a senior Member. I am
very sorry.

Yes. Shri Bhishma Narain Singh.

(Int2rruptions), No I am not  per-
mitting you.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAJIN SINGH): With your per-
mission, Sir, I rise to announce that
Government Business in this House
during the week commencing 1st De-
cember, 1980. will consist of:—

(1) Consideration of any item of
Government Buginesg carried over
from today’s Order Paper.

(2) Consideration anq  passing
of: —

(i) The Ear Drums and Ear
Bones (Authority for use for
Therapeutic Purposes) Bill 1980,

**Not recorded.

**Not recorded.
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(ii) The Anti-Apattheid (Uni-
ted . Nations Convention)  Bill,
1980.

- (iiil) The Air (Control and Pre-
vention of Pollution) Bill, 1980.

(iv) The Eyes (Authority for
use for Therapeutic Purposes)
Bill. 1980.

(v) The Jute Companies (Na-
tionalisation) Bill, 1980,

(3) Discussion on the Resolu-
tions seeking disapproval of the
following Ordinanceg together with
consideration and passing of the
Bills in replacement of them:—

(a) The Forest (Conservation)
Ordinance, 1980.

(b) The Code of Criminal
‘Procedure (Amendment) Ordi-
nance, 1980.

(4) Consideration and passing

of: —

(i) The Khuda Baksh Oriental
Public Library (Amendment)
Bill, 1980. as passed by Rajya
Sabha.

(iiy The Rampur Raza Library
(Amendment) Bill, 1980 as pass-
ed by Rajya Sabha,

(iiiy The Victoria Memorial
(Amendment) Bill, 1980,

SHRI CHANDRAIJIT YADAV
(Azamgarh): Sir, what has happen-
ed? Thisg is for next week. angd it is
entirely Government business. In the
Business Advisory Committee it was
agreed that the Government  will
agree to a discussion on the commu-
na] situation, the price rise for the
peasantry and the Sixth Five Year
Plan. These are three important
matters of public importance. But
now Government ig saying that the
whole of next week is full with Gov-
ernment business. What about other
business of public importance? The
‘meeting of the Businesg Advisory
Committee was postponed, it has not
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met, We will not agree to this unless
the Government agrees to discuss
these important things, i.e. the com-
munal situation, remunerative prices
for the peasants’ produce etc. Move-
ments are going on; difficulty is there.
The Sixth Five Year Plan’s frame-
work has been circulated: we want
to discuss this also. What hag the
Government to 'say about this?

MR, DEPUTY-SPEAKER: You
attended the Business Advisory Com-
mittee’s meeting?

SHRI CHANDRAJIT YADAV:
Yes. It was agreed to call 3 meeting
again, but it has not been called: it
has been postponed. We are going
to adjourn: what will happen then?
We are going to adjourn for the next
week. Before we start next week’s
business we must know how Gov-
ernment will finq time and Parlia-
ment—the Lok Sabha—will find time
for a discussion of these important
things. These are very important
matters and Government must agree.
Otherwise, we will not agree to this
kind of twisting of the rules,

MR. DEPUTY-SPEAKER: You
see, regarding the Business Advisory
Committee, reasons have already
been placed. You can all speak on
that and the Minister will then reply.
This is not the way. (Interruptions).
There shoulg be a procedure. This
is one of the points you are going to
raise. He will reply to you finally.
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): What about the Busi-
nesg  Advisory Committee? You
don’t call a meeting of the Business
Advisory Committee; what for ig the
Business Advisory Committee there
if it is not meeting. Without the
Business Advisory Committee’'s con-
sent. how can he announce the busi-
ness? (Interruptions).

MR. DEPUTY-SPEAKER: The

point is, he has placed it before the
House...



“"PROF. . m.nau mnmam
(Rajapur): ‘I have & point of erder.

MR. DEPUTY-SPEAKER: What
is youp point of order?

PROF, MADHU DANDAVATE:
My point of order is regarding the
procedure—about the statement to
be made by the Minister of Parlia-
mentary Affairs,

MR. DEPUTY-SPEAKER: Under
what rule?

PROF, MADHU DANDAVATE:
Rule 376. That is the usual rule.
How many times do we quote Rule
376? We have learnt it by heart
Sir.

What I am pointing out to yeu is
that, always, the statement i made
after the Business Advisory Com-
mitee’s meeting. For some reason,
because the Speakey is not keeping
good health. the meeting of the Busi-
ness Advisory Committee was cancel-
led. Now, by-passing the Business
Advisory Committee, here the Par-
liamentary Affairs Minister —makes
a statement regarding the business
and actually by-passes the decision
that was already taken at an earlier
meeting. Thig is all the more ob-
jectionable. That ijs why Shri Atal
Bihari Vajpayee was pointing out
that the whole procedure of making
the gtatement is wrong. Therefore, you
should ask ang direct the Minister
of Parbamentary Affairg that such a
statement, without the consent of the
Business Advisory Committee should
not be made.

SHRI ATAL BIHARI VAJPAYEE:
Sir, may I make a submtission?

MR. DEPUTY-SPEAKER: The
Minister will reply to-this. Let us
hear the Minister first,

SHRI ATAL BIHARI VAJPAYEE:
You should hear ug first Why did
You allow the Minister to make the
statemento

2612 L§~10,
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is a Commﬁtee of the Hbune. (In-
terruptions). Do they wamt our Co-
operation or net? If we are not go-
ing to be consulted we will not be
members of the Committee.

SHRI INDRAJIT GUPTA (Basiv-

hat): Sir, we are all Members of

the Committee...

SHRI BHISHMA NARAIN SINGH:
The Business Advisor Committee
allocates the time. 'ﬁmt time has
been alloted, Then we arrange the
business and give it to you. This is
the proeedure. If the Business Ad-
visory Committee’s meeting was
postponed, it is not my fault. (In-
terruptions). For Government busin-
ness you allot the time in the Busi-

_ness Advisory Committee, Then 1

announce here..

SHRI CHANDRAJIT YADAV: Not
only time, It discusses questions
which are important questiong to be
discussed—what will be the business
of the House. This is not a technical
Committee. (Interruptions) You take
the Business Advisory Committee so
lightly. It is not a time allocating
Committee. I am taking very serious
objection. The Business Advisory
Committee ig not 5 time allecating
Committee: it is an important Com-
mittee and functiongs on behalf of
the House as to what will be the
business of the House. Business is
discussed—Government business and
non-officia] business.

SHRI INDRAJIT '‘GUPTA: The
Minister knows very well that in the
meeting of the Business Advisery
Committee last week three subjects
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were selected.  One was the question
of prices, which was already discuss-
ed this week, the second was the
question of falling prices for the
peasants’ or farmers’ produce, That
should be discussed. The third was
the question of communal situation.
Ang if this meeting had taken place
ag usua] thig week, then we know
that one of these subjects would de-
finitely have been found time for.
Because the meeting could not be
hold, he is taking advantage of that
and is coming forward with his own
arbitrary list of business, without
consulting the Committee, We would
have selected one of those subjects
and he would have agreed. The
Speaker had already assured. With-
out doing that, he hag come forward
with, government business only. What
about those other items?

MR. DEPUTY-SPEAKER: Let
this agenda be there, The Speaker
has already assured the House that
those items would be taken up for
discussion. I would communicate
your strong feelings to the Speaker,
and when the Speaker comes on
Monday, some announcement will be
made with regard to these discus-
sions. (Interruptions) Mr. Indrajit
Gunrta, I will communicate the strong
feelings of the House to the Speaker...

SHRI INDRAJIT GUPTA: Why
not call a meeting of the Business
Advisory Committee?

st T fadtra qraww (greigR)
AT gaeqr FT A g |
SHRI ATAL BIHARI VAJPAYEE:
May I make a submission?
st ¥ faqm qEa ;o A
et FT1 N 9g g f6 faw 289 &
warfaw  foar gor 3 fe ofafe &
fawfadl awr #t sfvdew & =9 &
SEIA F G, A AN T ATEE
qr% #1ER § 5 o gfafa+ &5 &
% g%, afafa & A famfard
] A AT & o T afadew w7
" RE? W W AR § w e Afg |

PROF. MADHU DANDAVATE: Sir,
you have oot given your ruling on my
Jsoint of order.

MR. DEPUTY-SPEAKER: I am
ascertaining the views of all. This is a
matter which has to be decided very
amicably. (Interruptions).

SHRI BHISMA NARAIN SINGH:
The report of the last Business Advi-
sory Committee’s meeting was already
presented. This is the Dbusiness for
the next week. Where is the question
of Report?

SHRI ATAL BIHAR VAJPAYEE:
May I make a concrete suggestion?

MR. DEPUTY-SPEAKER: Let us
hear his concrete suggestion.

SHRI ATAL BIHARI VAJPAYEE:
You may call a meeting of the Business
Advisory Committee this afternoon.
Let the Committee meet and discuss
the programme for the next week, The
Minister has done something wrong.
He should not have come to the House
with this business alone.

SHRI BHISHMA NARAIN SINGH:
Rule 288 is very clear. You can read
the rule.

MR. DEPUTY-SPEAKER: Rule 288
reads:

“It shall be the function of the
Committee to recommend the time
that should be allocated for the dis-
cussion of the stage or stages of such
Government Bills and other business
as the Speaker, in counsultation with
the Leader of the House, may direct
for peing referred to the Committee.”

Perhaps he says that it shall be the
function of the Committee to recom-
mend the time...

(Interruptions)

SHRI CHANDRAJIT YADAV: It is
the Committee, not tMe Minister, who
will decide. If you take it like this,
then it will be presumed that we have
agreed for the next week only these
items that the Minister has announc-
ed—if the House agreeqd to that. What
you have read now refers to ‘the Com-

mittee’, not the Minister. It is the
recommendation of the Committee with
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which the Minister is to come and
announced in the House....

' MR. DEPUTY-SPEAKER: It is only
for allocation of time...

SHRI CHANDRAJIT YADAYV: There
are other subjects which are included
with the consent of the Speaker. That
is why, the Committee is presided over
by the Speaker. In his absence, you
may preside over the Committee. In
his absence, you are presiding over the
House. You may  preside over the
Committee also. It wiil be a very
wrong tradition if the Minister goes
on like this. That means, we will have
agreed for the next week only for this
business. This cannot be agreed to...

MR. DEPUTY-SPEAKER: Now, the
business for the nexf week has been
presented by the Minister of Parlia-
mentary Affairs, and whatever is your
viewpoint, you have already given; you
have suggested the items to be includ-
ed...

SHRI CHANDRAJIT
will not accept this.

YADAV: We

MR. DEPUTY.SPEAKER: You have
given your items.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: You could
 have protested.

SHRI ATAL BIHARI VAJPAYEE: 1
am protesting against the manner in
which he has come with this.

(Interruptions).

SHR] JANARDHANA POOJARY
(Mangalore): On a point of order.

MR. DEPUTY-SPEAKER: We shall
settle it and come to a coneclusion. Let
us hear fhis side also. Let us hear the
views of both sides. Mr. Poojary.

SHRI JANARDHANA POOJARY:
Sir, I want draw your attention to
Rule 290. You in your wisdom, have
stated that the Report has been sub-
Mitted before the House,

AGRAHAYANA 7, 1902 (SAKA)
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" Now, the i-louée is seized of the
matter. It is now for the House to
consider it as per Rule 290. T

‘At any time after the report has
been presented to the House....’
(Interruptions)

if they have got any objection—I am
just bringing this to pour notice—

‘a motion may be moved that the
House agrees or agrees with the
amendments or disagrees with the
report.’

A motion may be moved and you can
put it before the House whether the
House agrees with the report or not.
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
The opposition should not be taken for
granted. (Interruptions)

MR. DEPUTY-SPEAKER: Item No.
10 of the Agenda is: Shri Bhishma
Narain Singh to make a Statement re-
garding Government Business for the
week commencing the 1st December,
1980.

He has already made that statement.
Now, I would call gne by one to give
their own suggesiions which, they have
already given. Shrimati Dandavate.
(Interruptions),

SHRI ATAL BIHARI VAJPAYEE:
Sir, I am raising a basic objection.
(Interruptions),

MR. DEPUTY-.SPEAKER: I am not
permitting that. Now he has presented
the report. I have got to call one by
one. (Interruptions).

SHRI CHANDRAJIT YADAV: Mr.
Deputy-Speaker, Sir, we are raising
points of orders. You must give your
ruling on that. It is not a technical
issue like that. Steamrolling would
not be allowed. Please give your rul-
ing on the point of order that I am
raising.

Under Rules 288 and 289, taking the
rules together, the Business of this
House has to be conducted on the
basis of certain procedures. What will
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be the items—official Bills or other-
wise—to be discussed in this MHoiuse
are ther¢. There is a procedure for
that which Rules 288 gnd 289 lay down.
I am reading them out for your con-
gideration.

Rule 288(1) says:

‘It shall be the function of the Com-
mittee to recommiend the time that
should be allocated for the discussion
of the stage or stages of such Gov-
ernment Bils and other businesg as
the Speaker. in consultation with the
Leader of the House, may direct
for being referred to the Committee.’

This includes even the Government
Bills which have to come up to the
Committee. It is not as if the Minis-
ter may come and make a statement.
(Interruptions) Please ask him to lis-
ten.to me. I am reading Rule 288(2)
anow which says:

“The Committee
power to indicate In the proposed
time-table the different hours at
which the various stages of the Bill
or other business shall be complet-
ed’”,

Then I come to Rule 288(3) which
says:

shall have the

“The Committee shall have such
other functions as may be assigned
to it by the Speaker from time to
time”.

Besides what the Committee is doing
for the House business, 1t does even
the other business which is considered
by the Speaker. The Committee is
bound to do fhat. See the Express
Explanation. It says:

“The expression other business
referred to in this rule and Rules
290A and 291 means business, other
than private members’ Bills under
rile 65 and Private members’ resolu-
tions under rule 170.”

Then I come to Rule 289 which says:

“The recommendations of the Com-
mittee shall be presented to the
House in the form of a report".

Who presents the recommendations? It
has been the practice that the Parlia-
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mentary Affairs Minister presents the
recommendsations to the House. This
is the only ihitig which the Minister
does by coming forward with the pro-
posal. Otlierwise we all know whet is
the prinfed business of the Govemitent
and what is the intention of the Gov-
ernment. QGovernment hag circulated
all these Bills which are knovwn to us.
But, formally, the business of the
House hag to be decided, the time and
everything, by the Committee along
with the Speaker. Then, the Minister,
on behalf of the Business Advisory
Committee, comes to the House and
submits that report. It is on the basis
of that report that the House functions.
It is a well aid practice according to
rules anq traditions also. Here the
Minister comes forward without taking
any of us into confldence... (inter-
ruptions).

SHRI K. LAKKAPPA (Tumkur):
No, no.

SHRI CHANDRAJIT YADAV: Just
listen to me. He comes here with-
out taking any of us into confidence.
Only one meeting was calleg by the
Businesg Advisory Cmmittee. In
that meeting, Mr. Deputy-Speaker,
you were not present. Here, I want
to tell you that in that committee,
meeting, the last business was done.
So, the last business was done accor-
ding to the decislon of that Commi-
ttee meeting. @ We decided in that
meeting that are four to five
important issues of public interest
which the House would like to discuss.
First, the deteriorating ecommunal
situation in this country; Second the
remunerative prices to the peasantiry
which they are agitating all over the
country; Third, the Sixth Five VYear
Plan framework which has been refe-
rred to and then attacks on Harijans
and other things. Then the Minisfer
agreed and the Committee agreed
unanimously for the last week's busi-
ness. It was agreed that one issue
will be taken up, viz.,, price and in the
coming weeks one issue from the
issue referred to above will be taken
up every week. This was the deci-
sion. After that the meeting was
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cn!lid to- dechde the next wesk’s busi-
. Unfortunately, the meeting ims
been postponed,

Sn‘,lfthespenke!:fﬂllﬂl in his
place when You are presiding and
condycting the business of the House
what was wrong if you yourself could
have called the meeting and decision
of the Business Advisory Committee
for the next week’s business. With-
out this procedure being adopted the
Miniser has come with theé next week's
business. If e zgree to the Minister’s
proposal it would mean that the House
thag agreed to the proposal which the
Minister has placed and you will say
because the House has agreed for the
next week's business therefore the
next week’s business will be this.
There!ore, Sir, I am saying that the
Minister is not within his right to
come wifh any kiand of report or state-
ment to announce the business of the
next week without those things being
discussed in the Business Advisory
Committee. Therefo.e, Sir. our reguest
is very correct. We  have been co-
operating with the Minister and the
Minister will not have any grievance
on that account We are also interest-
ed that the government business gets
properly conducted. So, what is wrong
if the meeting of the Business Advisory
Committee is called this afternoon to
decide next week’s business and then
the Minister announces it on coming
Monday us to what is the business of
the House. (Inierruptions).

SHRI K. LAKKAPPA: Mr. Deputy
Speaker, Sir, it is not for the first time.
1t is the convention of the Parliamen-
tary Affairs  Ministry and, Sir, the
meeting of the Business Advisory Com-
mittee was held and all the members
were present and the allocation of time
for the business of the government was
discussed. H is only the previous
raeeting which was adjourned. It is
wrong on the part.of Oppsition to raise
an. issue that there was no discussion
in ma Busaness Admory Committee,

Mﬂ :'DEPUTY SPEAKER 'rheir
polmt is that no meeting of the Busi-
ness Advisory Committe was held,

AGRANAYANA 7, 1002 (SAKA)

- ou K. - LAKKAPPA: Meeting of
the Business Adwvisory Committee was

SHRI INDRAJNIT GUPTA: The
meeting of the Business Advisory
Committee jg held every week, He is
referring to the last week’s meeting.
I say. Sir, the meeting was postponed.

SHRI K. LAKKAPPA: There is
nothing wrong when he hag submitted -
Report under Rule 289.

(Interruptions)

MR. DEPUTY SPEAKER: Mr.
Jyotirmoy Bosu: I am calling you
to speak on this issue. Only on this
issue. ...

SHR1 JYOTIRMOY BOSU: Yes,
Sir, on this issue—as if I am new to
this House. Sir, I have been a mem-
ber of the Business Advisory Com-
mittee for more than 5 decade, You
kindly don’t try to teach me. The
question is this, Sir. We are going to
come to the end of two working
wezks. We had only one Business
Advisory Committee meeting, The
tendency js being shown to evade the
Business Advisory Committee. (In-
terruptions)

AN HON. MEMBER: No, Sir.

SHRI K. LAKKAPPA.:
ous remark.

It is a seri-

MR. DEPUTY-SPEAKER: You
know the circumstances. The Spea-
ker jsg not well

THE MINISTER OF JINFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Mr. Jyotirmoy
Bosu’s remarks are absolutely un-
calleq for. He is making asperSiGn
against the Speaker, L

MR, DEPUTY-SPEAKER: I think,
Mr Jyotirmoy :Bosu, you .are not cast-
ing any. aspersign- on -the Speaker

SERI JYOTIR.MOY .BOSU I wil
come to the operafive part. Sir In
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the last Businesg Advisory Committee
certain decisions were taken. (Inter-
ruptions) Mr. Deputy Speaker, Sir,
besides the Government Business
which you have printed and circulat-
ed, if I remember correctly, there
were three items. One was Debate
on ‘Price rise’ standing in the name
of Prof. Madhu ' Dandavate, The
second one was ‘Falling prices of
agricultural products’ and the third
was g debate on the ICAR. Now, Sir,
if the hon. Minister in his wisdom
has chosen to include all those items
decided by the BAC, perhaps the
House would not have been so much
agitated as they are now..

MR. DEPUTY-SPEAKER: It is
already there, Item 3 is there. 1
think you went through it—it is there,
printed. This item is there.

SHRI JYOTIRMOY BOSU: True,
but he has not included any of the
two remaining items in this week’s
business. That is what our objection
is. That jg exactly our objection. My
second point is this: If the Business
Advisory Committee would have held
its meeting in this week, then, we had
oher points to make which we would
have brought in. There is the ques-
tion of the disposal of Centurian Tenk
spare-parts. There ig the fertilizer
complex scandal of Maharashtra,

MR, DEPUTY SPEAKER: Now
you have included it..

SHRI JYOTIRMOY BOSU: There
is no chance and it is an important
thing. You have purchase of tanks
worth 10 crores..

MR. DEPUTY SPEAKER: Mr.
Banatwalla. Give your points; help
me; let us all jointly decide, because,
it is the businegs for the next week.

SHR] G. M, BANATWALLA: Mr.
Deputy-Speaker, Sir,...

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, I think this matter has
to be decided. May I draw the atten-
tion of the House to this? The item
is ‘Statement of the Minister’. It ig
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not a Report. Therefore; my submis-
sion is this: Rule 290 does not coma
into play at all, .

AN HON, MEMBER: It has al-
ready been decided. (Interruptions)
SHRI N. K. SHEJWALKAR:

Actually what is expected of us is
this;: What is the actual interpreta-
tion of Rule 2887 I just want to quote
this. These are the previous prece-
dents. Kaul and Shakdher, Volume
II, on page 659, say this; and I will
quote it. This is apart from the con-
ventions, as has been stated. The con-
vention has been that always these
matters, what are to be decided, what.
are to be taken into consideration in
the next week’s agenda, all these are
considered by the Business Advisory
Committee. It never happened—to the
best of my knowledge—that just the
statement is made and the business
time ig allotted here. Sir, it is not
only the function of the Business
Advisory Committee to fix up the
time, but they fix up the subject also.
Here it is said:

“The Committee selects for dis-
cussion in the House motions under
Rule 184, short-duration discussions
under Rule 193 and recommends
time therefor. The priority in
respect of Government business is
determined by the Government.
In certain cases the Committee has
however recommended priority to
individual items of business or
suggested the hour and date on
which an item of business be taken
up or recommended postponement of
certain items of business. If suffi-
cient time was not available during
the session for disposa] of business
placed before the Committee.”

So, it is not merely allocation of time,
Sir, let us not give g wrong precedent
now, May I submit this? At the mo-
ment, the best thing which ghould
have been done is this, The Com-
mittee can sit for g while after lunch
or during lunch and send a report.
(Interruption) May I submit, Sir,
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the purpose is only meeting for this.
In view of the good traditions which
we have laid down, what we should
do ig this. They may sit for a while.
After that a report can be submitted.
I am afraid nothing can be done under
290. Otherwise, this would mean
writing off the rights of the Mem-
bers of Parliament provided under
290. How can the amendment be
put? 1 do not think the amendment
to the Statement can be moved? It
can be done only after the report has
been submitted. This arises only
after the report has been presented.
Now, the report has not been pre-
sented. Therefore, the question does
not arise. I think that would mean
taking away the valuable right of
the House to decide the matter. With-
out fixing the time, how a matter
can be disposed of? There is no re-
port presented. Without fixing the
time for the business, how a particu-
lar item can come at all? (Interrup-
tions).

SHRI BHISHMA NARAIN SINGH:
Sir,......

(Interruptions)

SHRI G. M. BANATWALLA (Po-
nnani): Sir, I was holding" the foor
when he rose. A point of order had
been raised by me. 1 was holding the
floor after being called by you, fe.
. (Interruptions)

MR. DEPUTY-SPEAKER: 1 have
called the Minister. You have got fo
sit down. I wil] allow you to speak
afterwards.

SHRI G. M. BANATWALLA: No
question of allowing me afterwards.
You called me and 1 was holding the
floor. I was addressing the Deputy-
Speaker. He raised a point of order.
Now you ask me to sit down.

MR. DEPUTY-SPEAKER: 1 want
to know something which is very
important. Can I not know that?
Pleagse sit down. 1 will allow you
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afterwards. 1 want to know i:ertain
clarifications from: him. L

SHRI G. M. BANATWALLA: .You
may know it later on. :

"MR. DEPUTY-SPEAKER: You
please sit down. I want to hear the
Minister.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, you must give
him the time now......

(Interruptions)

MR. DEPUTY-SPEAKER: I can ask
him to sit down. I can ask you also
to sit down. I can ask both of you
to sit down.

(Interruptions) **

MR. DEPUTY-SPEAKER: This will
not go on record.

PROF. MADHU DANDAVATE:. Sir,
right from the beginning, Shri Banat-
walla got up and wanted to raise a
point of order. The convention in
the House has been that before the
Parliamentary Affairs Minister ex-
plains the position of the Government,
the Members of the Opposition......
(Interruptions)

MR. DEPUTY-SPEAKER: I want-
ed a clarification on the points raised
by Mr. Shejwalkar.

PROF. MADHU DANDAVATE: On
the same point, Mr. Banatwalla wants

to speak.

MR. DEPUTY-SPEAKER: When I
have called the Minister, hg must
wait for his chance. He cannot dic-
tate t9 me.

PROF. MADHU DANDAVATE: No-
body wants to dictate. The conven-
tion has been that before the Minister
for Parliamentary Affairs......

(Interruptions)

He is replying now at the end. Mr.
Banatwalla wants to raise a point of

—— i

**Not recorded.
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order on the same point. That will

help you and help the Minister for
Parliamentary Adiuiirs,

MR. DEPUTY-SPEAKER: I have
called the Parliamentary Affairs Min-
ister to intervene. I am going to call
everyone of you. 1 want to sett]e the
matter. T am going to call Mr. Banat-
walla next.

SHR] BHISHMA NARAIN SINGH:
There was no motion. I want to cite
an example.

On 8th May, 1974, several members
belonging to opposition parties raised
objection to the changes made in the
order of business set for particular
days without proper motion in this
respect. The Deputy-Speaker there-
upon observed:

“It was for the Government to
arrange business...The list of busi-~
ness is proposed by them. ] have
ty accept the business of the (Gov-
ernment as arranged and jf they
do not want to press a particular
Bill and give priorty to it, they can
give priority to some other Bill.
It is altogether their business.”

This was the ruling..... (Interrup-
tions).

SHRI . M. BANATWALLA: There
was g reference made to the Business
Advisory Committee. The Business
Advisory Committee held its meeting
and its report came to us and the
report was unfortunately adopted by
this House without referring it back.
If you will remember, 1 had moved
a motion that the report be referred
back. What was the recommendation
of the Business Advisory Committee?
I must say that even the hon. Mem-
ber, Shri Chandrajit Yadav is res-
ponsible for mmking mis-statement
and incorrect statement on the floor
of the Iouse teday. The Business
Advisory Committee then reccmmen-
ded that certein items including the
commuma)l situation of the coumtry
shall be discussed by this Mouse dur-
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; Gﬂw :

- SHRI CHANDRAJIT YADAV: You

have not listened ¢y what T said. That
was the first item in my statement.
I am sorry to say that you are mak-
ing allegations and wrong statement
without hearing me.

SHR] G. M. BANATWALLA: The
Business Advisory Committee in which
even the opposition members, net the
Muslim League, were represented,
gave this particular suggestion that
it might now be considered at any
time during the session. Therefore,
I say that whether it is the ruling
party which has not yet come #or-
ward to discuss the communal situa-
tion, or whether it is the opposition
members, who are represented in the
Committee. . . (Interruptions), both or
them have failed {p allow this House
an early opportunity to discuss this
communal situation. My point is:
Did the Business Advisory Ccemmit-
tee in its first report fix the date and
fixed the time for discussion on this
inflammatory situafion? It failed t»
fix any date and time for dis-
cussion on the communal sit-
uation. However, 1 demand thut
the discussion must take place im-
mediately on the commun.l situation
and as early as possible.

MR. DEPUTY-SPEAKER: Your
strong feelings have been aoted.

SHR] SOMNATH CHATTERJEE
(Jadavpur): The matter relates to
precedure which is very important
because the rights of the Members
of the House and particularly, oppo-
sition are involved. On matters, whe-
ther Government Bills or other busi-
ness, which have already been ve-
ferred to the Business Advisory Com-
mittee, it is the duty and the right
of the Business Advisory Corfmittee;
which is a Parliamentary Committee
to take decision on thet evem with

Tegard to fixation of time. Fiyation
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of time necessarily means, which are
the subjects which will come up for
discussion during the next week, Un-
less time is fixed, mo dissussion ean
be held. Therefore, by the process
of fixation of time, the Committee it-
self has an undeniable right to decide
upon the subjects which will be taken
up for discussion. Now, with re-
gard to the matters which are pend-
ing before the BAC, with the object
of pre-empting that discussion and
decision, without having a decision on
the matters by the BAC which is with-
in its jurisdiction, can the Minister
take a decision with regard to those
very matters, without consulting the
BAC? That means that the BAC
cannot take a decision on those sub-
jects before them. The Minister has
no such power under the rues. If
the matters are not before the BAC,
then the Minister may take a deci-
sion. But the matters within the
actua] jurisdiction of the BAC cannot
be decided by the Minister unilater-
ally without taking the Members into
confidence,

By the simple process of not fixing
a time, can heg avoid discussion on
the subject which the BAC has deci-
ded to discuss? Today, it is very
clear from what has been stated by
the Members of the BAC themselves
that they haq been pressing hard for
a discussion early next week, There-
fore, although the BAC has decided
that the communal situation should
be discussed the first thing next week,
now, that is being pre-empted. By
not allowing a discussion, can the
hon. Minister suo motu obviate a dis-
cussion or avoid a discussion on this
very important topic? This is not
a matter for the Government to de-
cide. It is not a question of priority
of Government business. If it is a
mere priority of Government business
the Minister has the sole authority to
write to the Speaker and decide it.
Therefore, it is very important that

this matter which is before *he BAC

cannot be deeided by him.

SHRI RAPUSAREB. PARULEKAR
(Ratnag;ri) The ‘House js Giscussmg‘

AGRAHAYANA, 7,100 (SAKA)

as to what are the powers. of the
Business Advisory Committee and
the point is, Sir, that the jurisdiction
or the BAC is oniy limited to suggest:
ing the time for a particulay  item
and the Business Advisory Commit-

tee has no right to suggest any item.

Sir, in this connection, 1 would like
to invite your attention to 288(3)
because, Sir, 288 was referred to by
the Honourable Ministey for Parlia-
mentary Affairs.

Sir, sub-clause (3) mentions that
“the Committee shall have sueh other
functions as may be assigned te it
by the Speaker from time to time.”
Sir, I would ask the Honourable Min-
ister for Parliamentary Affairs whe-
ther it js not a fact that the Speaker
has assigned a duty of recommending
and suggesting subjects for the busi-
ness of the House? Let him say “No”,
then that point would be stherwise.
In this connection Sir, there ig g pre-
cedent. 1 invite your attention to
page 659 of the Shakhder book where-
in it is stated that the committee has
a right to suggest suo motu end re-
commend to the Government to bring
forwarq a particular subject for dis-
cussion in the Heuse and for a pre-
cedent, it was mentioned at No. 6
that it was at the initiative and sug-
gestion and recommendation of the

Committee that discussions were
held on certain subjects of cur-
rent and topical Interest, peace-

ful use of atomic energy in ’54, eco-
nomic policy of the Government in
’55, agrarian policy of the Government
and Press Commission report and
GATT in ’54. That means, Sir, if
it is stated that they have no right
to make a recommendation to Follow
the precedent, Sir, that they have
made recommendatiens which ' have
been accepted and Sir, if that is the
procedent, if the Business Advisory
Ccimmittee does not meet to decide
the business -of the week, that wiould
mean, Sir, the very right which is
vested in them to make a recommen-
fation by selextion BY a subjeet s
fenied to them. . Thavefore,” what the
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[Shri Bapusaheb Parulekar]

Parliamentary Affairs Minister refers
to Rule 288 is not correct .it has {o be
read with Rule 288(3).

SHRI ATAL BIHARI VAJPAYEE:
The meeting of the Business Advisory
Commiittee was fixed and members
were given notice. Then the meeting
was cancelled. Now, is it the con-
tention of the Honourable Minister
for Parliamentary Affairs that unless
the Speaker is present himself, per-
sonally, no Busihess Advisory Cum-
mittee meeting can take place? The
Hcuse has to function and it has to
function in an orderly manner. If
the Speaker is not here, you are oc-
cupying the Chair, you can call the
meeting of the Business Advisory
Committee and The Business Advisory
Committee has to recommend the time
and alsy the subjects. Now the Min-
ister has every right to suggest in
what order the Government business
is to be taken. But what about the
non-official business and for the Min-
ister to come to the House without
calling a meeting of the Business Ad-
visory Committee, is not the way to
seek the cooperation of the Opposition.

SEVERAL HON. MEMBERS: It is
a contempt of the House.

PROF. MADHU DANDAVATE: It
is g contempt of the House,

SHR1 ATAL BIHARI VAJPAYEE:
Therefore, I suggest let the Business
Advisory Committee meet this after-
noon and then we can decide about
the business which will be taken up
by the House next week.

.. NOVEMBER 128, 1980 -
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SHR] INDRAJIT GUPTA: Now, you
should give your ruling.

MR. DEPULY-SPEAKER: The
Business Advisory Committee (Se-
venth Lok Sabha) Eighth Report, pre-
sented on 17-11-1980, this copy is
with me here. There some business
has been recommended or hours have
been allotted. It is also stated in item
No. 3 there that ‘‘the Committee also
recommend that discussion on the fol-
lowing matters may also be held dur-
ing the current session:—

(1) Remunerative prices for the
agricultural produce; '

(2) Communal riots iri the coun-
try; and

(3) Performance of the Indian-
Council of Agricultural Research.”
These items are in the agenda. There-
fore my suggestion is this. I realise
the weight of the points raised by
Members. Ordinarily, the Business
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Advisory Committee meets to allo-
cate time to various items of business.
This time, however, it has not been
possible to hold the meeting.

1 am sure the Government has
taken note of the view expressed by
the Members and time would be found
for discussion of either communal
riots in the country or remunerative
prices for agricultural product next
week.

SHRI G. M. BANATWALLA: Dur-
ing this week,

MR. DEPUTY-SPEAKER: Next
week means the coming week. The
House stands adjourned to meet at
about 2 p.m. after lunch.

12.58 hrs,

The Lok Sabha adjourned for Lunch
till about Fourteen of the Clock.

The Lok Sabha re-asseribled after
Lunch at seven minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

BUSINESS OF THE HOUSE—<Contd.
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SHR1 NIREN GHOSH (Dum Dum):
On the List of Business for next week
many of the important jtems which
were raised in the House have not
been included. For instance, take the
deteriorating law and order situation
in the ecountry as a whole.

MR. DEPUTY-SPEAKER. If you
say the country as a whole, will it
include West Bengal also?

SHRI NIREN GHOSH: The Prime
Minister said before the elections that
the people wil] be free from ovpres-
sion, from torture, atrocities and com-
munal trouble. Now thousands and
thousands of butcheries, atrecities and
rapes on women continuing. Even
taough we give Call Attention Notices
on these subjects, only innocuous sub-
jects are chosen so that these impo:-
tent issues could be by-passed and
they will not come up in the House.

Secondly, I want to refer to the dis-
crimination against the State of West
Bengal in the matter of industrial
licences. For the last 15 years, there
has been no Central invesiment in
the State of West Bengal. Not only
that, whenever private capitalists seck
industrial licence, the higher-ups in
Delhi say that no licence would be
given if any unit is to be set up in
West Bengal, they have to go to other
States.

For the Haldia Petro-chemical com-
plex an industrial licence has bhetn
promised for the last 20 years, but
it has not yet been issued. ,So also
for the IDPL unit in Kalyani, Free
Trade Zone at Dum J)mm zurport and

“Expunged as ordered by the Chair.
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an electronic unit in the Salt Lake

Then, Sir, this i & subject we must
incltde and discuss.

Then, from Adhurg in Bihay detaii-
ed reports have come. It seems it
is @ tribal darea and it lives in a eolo-
nial style. There is no law and order
there. There dre reports that Adi-
vasi women are forcibly stripped and
raped. They are tattooed and tortur-
ed. It is a forest area and the forest
officers etc. are involved in this. There
are harrowing stories of these tortu-
res.

MR. DEPUTY-SPEAKEPR.: You have
given more items,

SHRI NIREN GHOSH: Then about
the bye-elections in West Bengal which
are scheduled shortly, the notice was
given, but even without consulting the
State, directions have been given to
postpone the elections. I3 it because
they think that if the elections are
held in West Bengal, the Congress(I)
is bound to lose in the elections?

SHR] JAGDISH TYTLER (Delhi
Sedar): Because the West Bengal
Government js fully involved in this
case.

SHRI NIREN GHOSH: Let Mr.
Tytler go there and fight an election
there.

So, this is an instance of gross dis-
crimination against the State Govern-
ment.

There is g Calling Attention on
Monday on the unfortunate torture
and blindness. Here is the picture...

MR. DEPUTY-SPEAKER: I have
already said that I am going to have
Calling Attention.

'SHRI NTREN GHOSH: But why not
a discussion on it? Why merely a
Calling Attention? Certain M.Ps. are
entitled to speak of that. So, it should
be fully discussed.

AGRABAYANA 7, 1992 (SAKA)

Then in the Weir constituency of
Rajasthan. ..

MR. DEPUTY-SPEAKER: I have

already said about that.

SHRI NIREN GHOSH: You have
not said anything. In the Weir con-
situency a press party was taken by
the State Government. When they
went {0 a booth, they saw that it was.
captured and more ballot papers were
stamped and put inside the boxes. The
police chased them, they assaulted
them and if"is reported that the Chief
Election Commisioner said that the-
election results should not be decla-
red. In violation and subversion of’
the Constitution the election result
has been withheld.

The last is about the propesal to-
send CRP to States. The Centre
wants to take law and nrder in their
hands and the States are reduced to
glorified municipalities, This is the-
position which we never consider pro-
per and we never agree,

MR. DEPUTY-SPEAKER: Now,
Mr. Chitta Basu. I find there is a lot
of repetition in respect of many
{tems.

-

SHRI CHITTA BASU:. Sir, one:
point has already been emphasised by
Mrs. Dandavate, You know, there
has been g great deterioration in the
P&T services all over the country.

MR. DEPUTY-SPEAKER: You are
complaining against the workers or:
against the Department?

SHR] CHITTA BASU: So far as
the worRers are concerned, you are
perfectly right. The complaint of the-
workmen is that there are bad mate-
rials, bad equipment, bad stocking
and bad management. The rmatter
has become all the mora alarming in
West Bengal: “The entire P&T servi-
ces have practically comg to a point:
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" [Shri Chitta Basu]

;f near break-down. Therefore, that
subject should be included for dis-
cussion. If that discussion is @not in-
cluded, may 1 expect that the great,
energetic Minister, Mr. Stephen, will
.at least make a statement here?

Many of the points have alveady
been raised by my hon. friend Shri
Niren Ghosh, There is a policy ot
deliberate discrimination against the
Government of West Bengal. Cer-
tain Members are also making wild
allegations. You know there has
been a massive protest. The people of
West Bengal, whom we have the pri-
vilege to represent here, have express-
ed their wrath and condemnation
against the policy of the Centre dis-
criminating against the Government
cf West Bengal. That wrath  has
been expressed by a successfui and
ccmplete bandh yesterday. The Cen-
tral Government should take note of
it. It is my allegation that the Cen-
tral Government has chosen the path
of confrontation with the people of
West Bengal, but the pecple of West
Bengal will not take that lying down.

SHR] SOMNATH CHATTERJEE
(Jadavpur). I have mentioned some
subjects, one of which has been men-
tioned here. There is a commitment
by you that the communal situation
would be discussed early next week.

I also strongly suggest and request
the Minister of Parliamentary Aflairs,
who is so mild and smiles away
everything, that there should be dis-
cussion of this problem of the Waest
Bengal Government’s and people’s
charge of a deliberate and calculated
policy on the part of the Centre de-
nying the legitimate minimal rights
and interests of the people .of the
State. It is a calculated attempt. In
the last ten months we find that even
a proposal approved by the Minister
is scuttled at the Prime Minister’s
level. Certain
before the Minister. The food-for-

‘work programme is there, the elec-
~tronics project ete. Bills are being
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held up. Even the quasi-federal set-
up in this country is being complete-
ly nullified by making the Bills pass-
ed by an elected legislature of a State
non-functioning and inoperative be-
cause the President’s assent is not
given for months together. No reason
is being given, and the State GGovern-
ment officers have to run from the
section officer to the Secretary, they
have to please them and request them
to kindly consider these Bills which
are important. The Land Reforms
Bill, the Educational Reforms Bill,
the Bill with regard to workers’ rights
have all been held up. Jf you tuink
vou are right, explain it to the peo-
ple and the nation, so that the peuple
of the State, the Governmeni of the
State, the ruling party of the Siate,
do not have the feeling that there is
a calculated, deliberate attempt to
put the State into difficulties. You
clear yourself. “You should welcome
this opportunity. As they have a
guilty conscience, they do not want to
face Parliament even on that issue.
That is very clear now. They want
to run away. '

MR, DEPUTY-SPEAKER: But
your conscience is very clear,

SHRI SOMNATH CHATTERJEE:
My conscience is clear that we have
to get hold of them by the neck. As
my hon. friend, Shri Chitta Basu,
said, they ought to sece the writing
on the wall. It cannot be taken lying
down for ever.

Another very important point is—
the former Minister of State for
Defence js here; probably, he has con-
tributed to it—about the removal of
an Ordnance depot from Calcutta:
which has been there for over 200
years. About 600 employees are
involved. Everybody has protested
about it Previously, a decision was
taken and an assurance wag given
that they are not considering the re-
moval of the Ordnance depot from
Calcutta., Now, a decision has been
taken that it will be removed from
Calcutta. Our information jig that
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it is against the recommendation of
even the military officers. Some
political wire-pulling hag been there.
That js why it is being removed.

Th2 other point ig about the in-
human treatment meted out by the
police. I strongly support a discus-
sion on that.

About the port and dock workers’
strike which is now impending, the
Government should immediately
make a statement on that so that the
people know what is the position,

About the Rajasthan bye-election
in Weir constituency, there has been
a mockery of the election machinery
that has been set up in the country.
Let the Government come out with a
statement.

They cannot for ever run away
from these problems. They have to
face them. Otherwise, the people
wil]l take their own course.

PROF. MADHU DANDAVATE: 1
would like the Government to clarify
the position on two jssues.

Firstly, in an unfortunate gair-crash
in the month of June, 1980, along
with Shri Sanjay Gandhi, Capt.
Saxena also was killed, So many
months have elapsed. I woulq like
to know from the hon. Minister whe-
ther the widow of Capt. Saxena has
been given the succession certificate
and whether the compensation has
been paid to her and, if so, what is
the quantum of compensation.

Then, Capt. Saxena belonged tothe
Flying Club of Hyderabad. Certain
dues were there. He went to the
Andhra High Court and, on the writ
petition, the judgment came in - his
favour. I want to know whether the
amount of his dues will be paid to
the widow? I also want to know
whether any financial assistance will
be offered to the widow of Capt.
Saxena.

MR, DEPUTY-SPEAKER: You can

write a letter to the Minister and you
will get g reply.

AGRAHAYANA 7, 1802 (SAKA)
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PROF. MADHU DANDAVATE:
That does not help. That .jgz why I
am raising it here. If it were so easy,
I would have done it. " ’

These are the two persons who died
in the air-crash. In one case, we find
that memorials are being erected, so
many schemes are being evolved, I
am happy that it is being done....
(Interruptions) You can rest assured
that I will not be cowed down by
these shoutings, (Interruptions)

MR. DEPUTY-SPEAKER: You go
to the next item.

PROF. MADHU DANDAVATE: I
would like to know whether the dueg
from the Delhj Flying Club are being
given to the widow of Cap. Saxena.

The second jtem js that selection
grades are already given to the
secondary teachers in different Stateg
of the country, However, unfortun-
ately, I am told that though a direc-
tive has already gone from the Educa-
tion Ministry, selection grades are not
being given to the secondary teachers
from Goa, Daman and Diu, As a
result of that, a large number of
teachers are likely to undertake a
mass hunger-strike from 1st Decem-
ber. I woulgd like the Education
Minister to send an immediate direc-
tive and see that it is implemented by
the Government.

MR. DEPUTY-SPEAKER: You
better write a letter to the Education
Minister also.

SHRI R. K. MHALGI (Thane): I
would like the Government to clarify
the position in regard to an important
constitutional issue,

The post of Special Officer for
linguistic minorities under article
350B of the Constitution has not been
filled u)» for the last 2-1/2 years, The
last incumbent retired in May, 1977.
The post has remained vacant since
then. 'his amounts to a constitution-
a] failure which has escaped the
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notice of the Government at the
Centre. Art, 350B layg down. that:
“(1) There ghall be a Special

Officer for lingustic mino-
rities to be appointed by the
President,

(2y It shal] be the duty of the
Special Officer to investigate
all matters relating to the
safeguards provided for lin-
guistic minoritieg under this
Constitution and report to
the President upon those
matters at sucp intervals as
the President may direct, ana
the President shall cause all
such reports to be laid be-
fore each House of Parla-
ment, and sent to the Govern-

. ments of the States concern-
ed.”

So the Constitutiona] failure is
Obvieug because Art, 350 B uses the
word ‘shall’ in sub-clauseg (1) and
(2). I therefore urge upon the Gov-
ernment to make a statement to that
effect next week.

SHRI G. M BANATWALLA:
(Ponnani): Sir, the Junior Doctors
of Delhi had gone on strike. After
their 58 days’ agitation an agreement
was signed between the Health Minis-
try and the Junior Doctors’ Federa-
tion in New Delhi. This agreement
was  about working hours, job
avenues, after residency leave bene-
fits, remaval of D.A, disparities, ac-
commodation, payment of salary and
50 on. It jg shocking that despite the
fact that three months have elapsed
since the agreement wag signed, no
concrete steps have been taken to
implement the samé. Not only that,
but the loca] authorities are algo vic-
timising the Interns and Resident
Doctors for their participation in the
strike, The promisey interim relief
has also not been announced. The
Government should therefore make a
statement, as the Federation has now
announced that jt would be forced to
resort to direct action on the issue of
implementation of this agreement.
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- The: gecend, item on. which ‘Govern-
ment’s statement ig nscessary is the
Port and Dock Warlcers' airike. They
have thoeatened to go on gtrike, -Gow-
ernment should make g statement
thereto.

29th November is observed as an
international solidarity day by the
Palestinian  people. Government
should mmke a statement announcing
closure of the Isrecali Consulate at
Bombay end must have economic
sanctions imposed against Isreal

The next item I want next week is
a discussion on communal violence.
You have aiready given your direc-
tions and I hope that the discussion
wil come up soon. Indiscriminate
arrests are going on against innocents
there. Even those doing reliet work
and providing succour to the victims
are being detained. This is paralysing
the relief work being done by volun-
tary agencies. Then lawyers are being
prosecuted and detained. This is a
very serious situation. (Imterruptions).

The stalemate facing the Indo-
Bangladesh Joint Rivers Commission

- should also be discussed in this House

There are proposals by both India and
Bangladesh as regards the long-
term augmentation of the Ganges
waters. Since India and Bangladesh
do not agree to each others proposals,
the Joint Rivers Commission may be
entruste¢d with the tagk of formulat-
ing an alternative proposal. A long-
term solution also requires Nepal’s
participation in the Joint Rivers
Commission because the gource of the
water js in Nepal. In the interests of
speedy solution this matter should
also be discussed at length in the
House,

oY CwiaETe weWy (szar) ¢

W e ocaatscit g &
frat gor og qv g, arfe aww e
CUS!
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TN WHAR, M § ¢ AT
¥ gEardy g grar waww wdy
fwal, dgwr dwrq,  farsdt FEE-
WIET, JAAAR TET T FEAF
FeqTIW, FIGIHAF FZL TAT ATE
WA R AT & fqQu § 27 F9%%
1 grNfT aed fage T w wEeT
AN F I § gfaa g At T,
T F qF FT qI97 q4T GG QW B
fz3, @9 ggre @ A freEiR
FE  qaT BT § yeifng fg dfaw
“strafEr’ ¥ gg-dgEEd v 0 THO
fasgr | &9 ¥ s &1 gumE fAan
g2 & wgm f5 g Wt WEw,
AW F@ TT¥  FaS T TH
TFFET TEAF AT |

A {RIA, {FS WA

& qEFed § qF oW #v a1 & fF g

9T HAT TF NG Hal TH T/T AHE

&, ¥ 991 AW TH A HTHITT HEAT
MR. DEPUTY-SPEAKER: We are

going to have an Half-an-Hour Dis-
cussion,

) TATFATT WEA . 7@,
MR. DEPUTY-SPEAKER: Come to

the thira item. We have got g Half-
an-Hour Discussion on that....

SHRI RAMAVATAR SHASTRI: That
is ‘Akashwanl’ that is, All India Ra-
dio. You do not under stand Akash-

wani perhaps, You may perhaps under-
stand ‘Indirawanj’.

YA WEIRY, STHREETN &
WA o qewEry @Y &
TR ¥ a2 ¥ ag9 g+ wifgw arfie
3§ ifemmarlt f v e v ¥
VT SRS | HIRTEATOR §qg F A4
F ufr SYer SR AW Y Afy @

2612 LS—11

TR G § W 3g I wiRew
¥ A B @ vt &
FWET AT FT-TNT F GET FT g8
B IFR A @, fe s awe
fage 77 =Y wawa sgemr wr
24 ALY 28 ATEL qAF AT @
BTal, ATEE ¥ AEeE, 99 9% fe
T ATE-=TST qur et € ge-
T R T warfid w@ frar @

dd AR afed aw § fE
FCN ARAT §, wrreqe o & &
framda  dfEt # wiet § ofge
frr #ifew sdww i sarw &
3qF 0 & graae &7 Igan §, e
ford g7 @ 1t 7 8, afew w@ @
T 9gW g T Ry
W AR e A foar & ¥ gfew @
T F st 1 wia ¥ e T,
HAT W0 Y o & AR | 3| % agw
gl Tfge | I¥W aEm K aeia
fag #1 siwr a=1 fear v sy g@a<
YA wEET § W 9@ gRiv |

SHRI NARAYAN CHOUBEY (Mid-
napore). My first point is about the
proposed port and dock workers’
strike. As has heen stated, it iy a
very serious thing. I think, a discus~
sian on thig should be included in the
agenda for the next week.

My second point is about the fa-
mine gonditions_ about which reports
have come in, As a result many per-
sons are dying in Rayalaseema in
Andhra Pradesh This is a very seri-
ous s1tuat1on and I think this matter
should be dlSCUSSed here.

In Midnapore District, In West Ben-
gal, Vidyasagar University was to be
set up long time back. But, it has
not yet come up. People who are
sitting here should have been there.
He was a person born in Bengal in
the 19th century and his memory
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should be given due regard and we
shoulq discuss that here as to when
that is going to come up there. My
last point is, as everybody said, about
the blinding of undertrials in Bihar by
the police. That should also be dis-

cussed here.

MR. DEPUTY-SPEAKER: Shri Hari~
kesh Bahadur. You have many items.
Please be brief.

SHRI HARIKESH BAHADUR: The
first thing is that three disastrous train
accidents have taken place. We have
given adjouroment motions and calling
attention. This should be discussed.
In this matter, we have given some
motions under Rule 184. That may be
accepted and can be debated here.

Starvafion deaths are taking place in
Bihar. This is a very serious thing.
We have given adjournment motions
as well as Calling Attention notices.
I see in this country there is lot of
food production and we send to the
other countries. Here people are dying
because of starvation. It is a very
serious problem. Therefore that should

be debated.

Centurion tanks deal is a scandalous
thing. In the other House, there was a
discussion on it. Therefore, in this
House also, there should be a discus-
sion on that. There are adjournment
motions. I  would request you to
direct the Government that they must
put this thing in the aggenda for the
next week.

Then, I come to consultancy con-
tracts of ammonia plants of Bombay
High gas-bassed fertiliser plants to be
set up at That and Hajira. That mat-
ter is very important and very serious
because there is a loss of crores of
rupees on these—Rs. 55 crores per
annum.  Therefore this matter ap-
pears to be very serious and it must
be discussed here. We have given a
notice under 184 and 193. I would
like you fo direct the Government to
discuss this matter also.

The other matter is about the murder
of the wife of a  journalist in Orissa,
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This matter was raised several times,
Sufficient attention is not being given
by Government. The press freedom is
in danger. If some important and
vital matter is exposed by the journa-
lists, their family ig not safe, Certain-
ly this matter should be discussed by
us. This Is a serious matter concern.
ing the freedom of the press. I would
request you to kindly direct the Gov-
ernment that this must be taken up in
the next week’s business.

About the Harijan atrocities, we
have given severa] notices for calling
attention. At least one of them should
be taken up. In Tamilnadu, in Bihar
and everywhere there are atrocities
on tribals ang Harijans.

I now come to Jawaharlal Nehru
University’s closure. This matter has
not been taken up. This is a serious
matter. This comes under Ministry of
Education. Fortunately it is not a
State  University. Hence this is a
Central subject and therefore this
matter must be discussed. here,

I come to deteriorating law and
order situation through out the country.
This matter has got to be discussed.
I have not mentioned that, But this
should also be discussed, as it has
been discusssed in the other House.

MR. DEPUTY SPEAKER: You have
Not given any item, Mr. Bosu.

SHRI JYOTIRMOY BOSU: It is not
necessary. The B.A.C. should have
met once in the second week. The
House should have full confidence in
evolving a formula. There is no point
in withholding anything. The Com-
mittee should have discussed the mat-
ters that are agitating the minds of
the Members.

Take, for example, Air-India Last
year, it had incurred a loss of Rs. 50
crores and they have to be met through
taxes. This year—I understand—this is
going to be increased. May be, it may
come to Rs. 60 to 70 crores, Therefore, &
debate on tlie floor of the House should
take place—there should be a sort of
debate on setting up a Parliamentary
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Commission to inquire into the affairs
of Air tndia. The Publi¢ Undertakings
Committee did their job. But, it has
to be done more thoroughly now.

I now come to the approach to the
Sixth Plan. This is a subject involv-
ing the country’s economy; there is no
mention anywhere in the last Business
Advisory Committee. 'This was a
matter about which some of us had
repeatedly requested for a discussion.
Some {ime has to be found in this ses-
sion to have a full-fledged debate on
the Approach to Sixth Plan document.
How are we going to deviate from this?
My friends talked about centurion
tanks—disposal of components and
spares. This is very disturbing
because a letter has been produced,
signed by Mr. Michael, an international
reckateer where it seems a member of
the other House, a lady Member of the
other House, had approached him.
How the Minister got that letter, how
he became very close and friendly
and familiar, these are the things
that need to be discussed on the floor
of the House because there is a lot
of slush money in the whole affair.
There is no doubt about it. And,
Sir, what is more annoying to us is
this: They require more than an in-
vestment of Rs. ten thousand crores
for re-equipping the army, with a
corps of more tanks. We should
have a discussion on the fertilizer
complex in Maharashtra. We should
have a discussion about the students’
demonstrations by Students’ Front and
Democratic Young League and how
they have been treated. Our main
criticism is against the All India
Radio; it is the usual practice; unless
PM’s Secretariat clears certain things,
they can't be put out in the All India
Radio. Another thing is this: There
is going to be Agreement on Railways
between our country and Bangla
Desh. We would like the hon. Rail-
way Minister and the Minister of
External Affairs to come and make g
Statement in the House apprising the
House of the situation, so that we can
have the detailg on this.
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SHRI HARI KRISHNA SHASTRI
(Fatehpur): Sir, I have given a Call-
ing Attention Notice on Bangla Bandh,
It should be taken up for discugsion,

Sir. (Interruptions)

MR. DEPUTY-SPEAKER: You
have mentioned these things; he can

mention also.

SHRI HARI KRISHNA SHASTRI:
Much killings have been done; this
matter may be allowed; and time for
discussion may be given. for discussing
this issue. (Interruptions)

MR. DEPUTY-SPEAKER: He hag
expressed his view. Why should any~
body oppose it. It is for the Govern-
ment to see what they can do; why
are you agitated about it?

SHRI JYOTIRMOY BOSE: We
support it. I say, we suppor {it. (In-
terruptions)

MR. DEPUTY-SPEAKER: Why do
you become go very intolerant? Order,
please. Mr. Paswan (Interruptions)
I have called Shri Paswan....

SHRI JAGDISH TYTLER (Delhi
Sadar):**

He says he ig here for 20 years and
if this is going to be the end product
after 20 years’ stay here, God only
knows what will happen after another
5 years.

ot T famre e (gl ):
AN AEew, qifamie ¥ @MY
FTA—T  qUT ST AT G Fme
oK aex AW ¥ ag O W oW &
feamr & ax wx W & fF woe ®
do o e o< fa g Grahm
Wi X faar &) gwwr oAy ST
a7 78 ¢ 5 wow v ne & am
ﬂﬂ’r!ﬁﬁﬁﬂﬂf?”fﬁ» aﬁﬂ'fgﬁé
RO & SO Y qA0 A oA @ R fw

- ——

**Expunged as ordered by the Chair,



m BOH.

ot vt foyery vy

T geER ¥ fgas faadr o
ad § SR T Iy @A F AW
AT G & AR @R F T T
SFT FT 9 STaT a7 @7 8, ey
wTfgx giar & fF g 7 WAt A
et ax  wfafeas  d=foq sl
wfmg MW swmoww T s
v W fan, afer ag gefe 4@
g RO fafas & & ag guaT
W FFmaEgRFEaaaEeg |
T g7 fr faffter g 3 f&
Fadrr adi g | Mowm w & &
Yty avnmwrm%zﬁtagm
g | ¥ oo Frg w6 o9 9T 98w
gt affeu fs &g somam T g o
g @ T arfaw F3 5 da<f
TR TT

ﬁ%%ﬁ@rﬁw-wmmﬁ
BE fa TR Y A g F A g
qeer §, AR oW gl At fawa & &,
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™ ﬁtm\s ety o W
qa;eq?r ﬁrifm'ﬁ&wﬁ
FIA-STTENT @A § 99 9% ¥
g a sar fae gw W &are €
A TG ) W@ H HF IA-
FT 7O A Ay weqr fEwar qar o
wWH wAEr [T ANF we 7gEqe
&1 AT FA HGARL H AT & qF Iy
¥ I Ar @r g 5 39F a9 20-22
gIX UHT IHT § 9 IT FAIT 9T
gfesta =i arfzamd & gy & fag
i & Y agt o aree T AT g
FTF I GG HIEN FT HIfa@ A/
W @y & zafaw & =g s
g3 fegsma @7 oifgw 1+ # fow
Ffear & B 15 sfzanfagi wt gfaw
EIRT AYYT AT § T e W 8
l;mﬁﬁa AT AL Fifer qm:r i
femr &, df 7 orw wxd & 0 qsarajr
T @ & g Wl aF g w1
FFIA A8 ¢ g mrrtfan Qg
a1 AG WA ST W@ E )

MR. DEPUTY-SPEAKER: Law and

order is a State subject. Why do
you want to raise it here? Please go
to the next point.

w7 S g8 ofog B fag #
FITA-SAFTIT AT ¥7 FY5 99 781 2. .

(e ). . ﬁgﬁﬁﬂﬁr{aﬁ
T FIA UL .. (S )

N awiy fag (wow ) : agr
FAIE AW

st U fedta atga™ g AQ-
T oA g T owg wRE ..
(srg) ST Oy -
¢ 14 § WfrusgE & . (e3mwe)
Fa ® Wt ¥ gfer W T wg
w s . (mEwm) ..

s gfdw sgge @ W ¥ @

TRARY  fAquET aga @< @
TEE 1 (=rera) \

T faeta oAy fEm
g T TR IR TR
¥ T FEC AT AH Y farqr«:ia‘
s ok gfeadt o1 feaaen
FX AT R WE | @ N 5@?
fae szt Faw e TifE )

faq q@ ag ¢ fr 3T & &
fagg T AT § & wicha ==
F wAW R IAH g foar s
X A Y =4 F TATeey T U
gl qear g | %9 famg #® trmé
aUg e fF oy f@a & == F
qegg § FA AT TAT § IER
AET Q. qa@ AT FER {
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YR EWWW“WW
TifgT |

ME. . DEPUTY-SPEAKER: . Plespe

conclude now. You are repeatmg your

poinfs

&t & Ml qiwert : o @
e g gt andd of
THATT & qEed § Qi T ane #F W
ﬁﬂfs #ma‘vﬁam;l

zﬂmmfagtm(m)
SUAR ARG, WA ST
wawmmmtm
@ g I ¥ ow ae wgEq qm
WA ¢ | T q A agt & qomey
T & WY TRl Wl e
¥ @0 AN IREY & g A
FEAET E 39 &1 ok 78 ¥ 7t oy v
& A o et mivd A e
W T gr e dE A g
# frlny ow ¥ Al 1 i e
for & .. (sdtum) .
mmum’r%a’?avﬁgrwmﬁ
# g aami e g agiar dvm
STt siTer F9% 577 Y P st
TEEFRE | T foafe agi
T ot e A A ¥ I A
& ¥ W@ T um AN ¥
aferlt s & g § oAy W
W o f A am
A | W OF A I s T
F et & g N TAH A2 5 ¥
¥ 7 A A @ ag figem &
AT B AT R AR )

#wrgar§ﬁﬁm$r Fag &
faaiw & ofielt dmw & g F
W gfrr 51 & fau 59 A faway Y
wrAY afgq aar ag wwer daT W
T ¥ fasre o S wfiig )
afy gexd 9 Y qReaEY dre ¥ Foad
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sﬁv«mmmm #
mmwmmﬁﬁw-
™ & Sl wr o g @ ad
o Y § A wvr 7 Iy A
g Y avesit amw A gtwe B W
-t vEE N ¥ ¥ aw
wert e Wrlt & e R dd e b
;Tgwﬁrmmmﬁﬁmw
!

. @A Am—Aw H wea ¥ §
FA A a9 T #7 Frierdm
.99 ¥ fafws dewew f oy s
T RE IR R
ﬁm%wmmﬁﬁim
WAL | ot sl sy
e W W 31 W fau aw
AR Fvgwe T ot fareire oty it
wfed |

™ S e ¥ faw a0 ¥ folfy
B I3 FT GO qAMI T
TE & qg ATET W F A w4 & |
UHT T FW R @ E, Frw & uw
AT F1 i N T TR 57 o &

W™ § T weha gar @ (F gak A
¥ farr qur faeddfes a0 & ga o
X a|ge W ...,

SHRI RAM VILAS PASWAN: I
am on a point of order.

MR DEPUTY-SPEAKER: What is
this? Let him say what he wants to
say Please git down.

| st T Favfmwrww mﬁ‘tr
mmmgvﬂ-ﬁﬁmm
W% WEX W §

**Expunged ag ordered by the Chajr.
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MR. DEPUTY-SPEAKER Under
what rules? No point of order. (In-
- terruptions)..

.t TR fawm@ qEA™ 0%
AT qeeq & gGfa TEY qI wgr S0
@ e

‘MR. DEPUTY-SPEAKER: No, no:
please sit down. What is thig you
are raising? Let him say what he
wants to say. More than that is com-

ing the papers.

SHRI RAM VILAS PASWAN: On
a point of order....

MR. DEPUTY-SPEAER: Under
what rule? Under what rule do you
want to raise a point of order?(In-
terruptions) This is not the way. Let
him have his say  What is going to
happen?Allow him to speak. Al
low him to have his say. (Interrup-
tions). 1 am not permitting you now.
I have already permitted to you. No-
thing will go on record. 1 am not per-
mitting you. This will not go on re-
cord.

‘When you talked so much, they
were hearing you. It is not proper.

SHRI RAM VILAS PASWAN:**

ot gitw ==x fag waw ;g
¥ Fgh # GETC T aGT & 1599 #1
aH R st wr & | & ==
. fago A aEER
TR gt faedafes a0F § R q@tasr
¥ wwifa WeHE # BIfAw T @
R foa & g afee & faeea it wafa
¢ | g GAETH 99 § T < 95T
¥ feur fear s =fege

T AW F FE q1a ¥ ITE g IF
W CF F@T G Tl A e A, T
ST A Ao T THo FT I ARl
¥ gfem # o RIS A waTaT
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amimf«é&mmam
T A qg97 v ¥ faw wg-
oTg gfeerY 9% WA T W@ &1
g feaf qr e ¥ faaregwr =nfeg

wmmmﬁﬁmff%
ifaal & ©F gEl ov faRey oo W
FHAAT O T . ...

MR. DEPUTY-SPEAKER: Let him
complete it. There is no time, He
has to complete it. We have to com-
plete it by 8 O’Clock.

sy gloeex fag A W A
R feggea & a9t & 79 ¥ @A)
qw F T AAA & gfa o @ T
g qw & gig dardr mr g |
garT fraew g 6 97 & Fveae qe oY
e ffar %

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): You are very kind to
me and I may say that I invariably
try to accommodate the wishes of the
memberg of the ruling party as well
as of the Opposition. We have also
noted your views in {he matter. I may
say that it wasg our intention to an-
nounce the Government business for
coming week only, according to the
establisheg practice. But considering
the wisheg of the House to have an
early discussion on communal riots,
Government agree to arrange a discug-
sion thereon on Wednesday the 3rd
December, 1980, on a motion to be ad-
mitted by the Honourable Speaker, As
regards the other points raiseq by
hon. Members, I will look into them
and whatever I think proper 1  will
bring it to the notice uf the Business
Advisory Committee.

b AN HON. MEMBER: Thirq Decem-
er.

SHRI BHISHMA NARAIN SINGH:
I have said, 8rd December.

**Not recorded. T



